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12.03 hrs. 
PAPERS LAID ON THE TABLE 

Explanatory Statement re : 
Customs (Amendment) Ordinance. 
THE MINISTER OF PARLIAMEN· 

TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH) 
I beg to lay on the Table a copy of the 
explanatory statement (Hindi and English 
versions) giving reasons for immediate legis· 
lation by the Customs (Amendment) Ordina-
nce, 1969, as required under rule 71 (2) of 
the Rules of Procedure and Conduct of Busi· 
ness in Lok Sabha. [Placed ill Ii/l/'(//',I' See 
No. L T-3!69J. 

Instrumention Ltd., Kota-Government 
Revie" and Annual Report 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : I beg to lay on the Table a copy 
each of the following papers under sub· 
section (I) of ,ection 619A of the Companies 
Act, 1956:· 

(I) Review by the Government on the 
working of the Instrumentation 
Limited, Kota, for the year 1967·68. 

(2) Annual Report of the Instrumenta· 
tion Limited, Kota, for the year 1967· 
68 along with the Audited Accounts 
and the comments of the Comptrol· 
ler and Auditor General thereon. 
[Placed in library. See No. LT·4j69) 

Report of Committee on Defections 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY) : I bel to lay on the 
Table a coppy of the Report of the Commit· 
tee on defectioDS. [Placed in library. See 
No. LT,'j69]. 

Limitation (Amendment) Ordlnancc, Publle 
Wakfs (Extension of Limitation) Amend· 
ment Ordinance, Customs (Amendment 

Ordinance) and Payment of Bonus 
(Amendment) Ordinance. 

SHRI RAGHU RAMAIAH : I Ilea: to 
lay on the Table a copy each of the following 
Ordinances (Hindi and English versions). 
under provisions of article 123 (2) (a) of the 
Constitution :. 

(I) The Limitation (Amendment) Ordi· 
nance. 1968 (No. 12 of 1968) by 
the President on the 31st December. 
1968. 

(2) The Pubic Wakfs (Extension of 
Limitation) Amendment Orainance. 
1968 (No. J 3 of 1968) promulgated 
by the President on the 31st Dece-
mber, 1968. 

(3) The Customcs (Amendment) Ordi· 
nance, 1969 (No. I of 1962) promul-
gated by the President on the 3rd 
January, 1969. 

(4) The Payment of Bonus (Amendment) 
Ordinance, 1969 (No. 2 of 1969) 
promulgated by the President on the 
10th January, 1969. r Placed in 
librar),. See No. L T·6!69.) 

12.04 hr •. 

BILLS PASSED BY RAJYA SABHA 

SECRETARY; Sir, I lay on the Table of 
the House the following two Bills. as passed 
by Rajya Sabha ;-

(I) The Advocate (Second Amendment) 
Bill. 1968. 

(2) The Motor Vehicles (Amendment) 
Bill, 1968. 

PRESIDENT'S ASSENT TO BILLS 

SECRETARY: Sir. I also lay on tbe 
Table following seven Bill. passed by the 
Houses of Parliament during the last Scaslon 
and assented to by the President since a report 
was last made to the House on the 6th 
December. 1968 ;-

(I) The Appropriation Railway. (No.5) 
BiU. 1968. 
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(2) The Appropriation Railways (No.6) 
Bill,1968. 

(3) The Indian Tariff (Amendment) Bill, 
1968. 

(4) The Punjab Appropriation Bill. 1968. 

(S) The Pondicherry Appropriation Bill. 
1968. 

(6) The Appropriation (No. S) Bill. 1968. 

(7) The Bihar Appropriation (No.2) 
Bill. 1968. 

I lay on the Table copies. duly authenti-
cated by the Secretary of Rajya Sabha. of 
the following ten Bills passed by the HOllses 
of Parliament during the la,t Session and 
assented to by the President since a report 
was last made to the House on the 6th Dece-
mber. 1965:-

(I) The Judges (Inquiry) Bill. 1968. 

(2) The Indian Railways (Amendment) 
Bill. 1968. 

(3) The Madras State (Alteration of 
Name) Bill, 1968. 

(4) The Deposit Insurance Corporation 
(Amendment) Bill. 1968. 

(S) The Food Corporations (Amend 
ment) Bill. 1968. 

(6) The Bankinll Laws (Amendment) 
Bill. 1968. 

(7) The Essential Services Maintenance 
Bill. 1968. 

(8) The State Agricultural Credit Cor-
porations Bill. 1968. 

(9) The loaislative Assembly of Naaa-
land (Chanlle in Representation) 
Bill, 1968. 

(10) The Insurance (Amendment) Bill. 
1968. 

PUBLIC ACCOUNTS COMMITTEE 
Forty-lint Report 

SHRI M. R. MASANI (Rajkot) : I be& 
to ~t the FortY-fint Report of the Pub-
lic Accounts Committee on ParaaraPb 41 of 

Audit Report (Civil). 1968, relatins to the 
Ministry of Home Affairs resardine Avoida-
ble Expenditure. 

ESTIMATES COMMITTEE 

Seventieth Report 

SHRI P. VENKATASUBBAIAH (Nandyal) : 
I beg to present the Seventieth Report of the 
Estimates Committee on the Ministry of 
Railways-Railway Electrification Projects. 

12.05 hrs. 

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS 

MR. SPEAKER: 1 have to inform the 
House that I have received notice of a motion 
of no-confidence in the Council of Ministers 
under rule 198 from Sarvashri P. Ramamurti. 
Rabi Ray. P. K. Vasudevan Nair. Madhu 
Limaye and S. M. Banerjee. 
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MR. SPEAKER: How does it arise 
when the no-confidencc motion is before the 
House? On what subject? Which item of 
the agenda? 
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MR. SPEAKER: The Chllir has the 
right to admit or not to admit a callina 
attention on a particular day. 

No ..... I come to the no-confidence mo-
tion. 

The motion reads as follows : 

"That this House expresses its WaDt of 
confidence in the Council of Ministers." 

The reuollS Jivca are : 


